
C3NlRrtL ADMlli^TI^TRATIV^ TRI3U>r.L,LUCKKF7'/ B r'"CH.

•  •  •

Registration O .A . No, 1168 of 1987 

Jagdish Prasad . . .  . . .  . . .  Applicant.

Versus

Union of India

and others . . .  . . .  . . .  Respondents.

Hon. Mr. Justice U.Co Srivastava^V.C. 
Hon*ble Mr. K. Cbayya^ Ke’iiber ()■%)

( 3y Hon. Mr. Jjstice U.C. Srivastava ,V .C .)

The applicant v;as appointed as a v/aterman (contigent

paid staff) in the Divisional office r.itapur, in the office

of the respondent no, 4 a monthly salary of . 100/-

vide order dt, 1 1 .5 .1 983 . In the year 1984, the applicant

v;as posted as Chaukidar, There v^ere vacancies in Group«D

services for the post of '^epoy, Tha applicant also offered

his candidature for the Fame and after trrt and interviev/,

hel^^saleted  and appointed as Tapoy as per order dated 
u

16. 4 .1 9 8 6 .But vide order dt. 22 .11 .1986 , he v/as reverted 

back to the post of contingent paid staff® and against 

his reversion order, he has approached fc© the Tribunal.

2. Ihe respondents in their reply have pointed

out that at the tine of scrutiny of the record^, it  has 

come to the notice of the respondents thet the applicant 

v/as over-^ge and he v/as not eligible for being absorbed 

in the’ cadre of S^epoy, as such, thsrs was no way Isft  except 

to revort him. As ruch, the action x_=ik2n by tha respondents 

v;ao not arbitrary.lt is stated that the cpjertion of relaxation 

of 'naximuT. 3gs liTiit for the purposes of regularisation of 

casual vjorkers who wer engaged after 20th March, 1979 

was con^-iderad in consultation with the dspart-^ent of 

personnal and training but they have not, hCvi?ever, agreed 

to the -Sts. _r^en the applicant wQs promoted as Sepoy, his

A



age v/as 34 years , 8 'nonths , It  \-7̂s for the respondents 

to relax his age but if  not rel-^x his age, the

apolicant does not claim a r i(^ t  for relaxation of 

his age. /vs we do not find any force in this application, 

the application is accordingly dis'nissed. However, 

as the applicant v/bs appointed at the age of 34 years 

and 8 -months, it  is still open for the respondents to 

consider this 'r^att^r and in cage, they fe€!l that the 

apolicant's work is g o ^ ,  relBxation should be 

given to him and the case of the applicant shall have 

to be considered sympathetically. The application is 

dismiP'^ed with the ab^ve ob'^ervationr, parties to bear

Vice-Cha irman

-  2 -

D^ted; 17 .7 .1992  

( n .u , )


